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No. 1108(2)/LXXIX-V-1-10-1(ka)23-10
‘Dated Lucknow. October 12, 2010

Mlscellgmeous

IN pursuarice of the provisions of clause (3) of. Articie 348 of the Constitution ihe Cov'ernor 18
pleased to order the publlcallon of the following English tramlatlon of the Noida' Intematlonal ‘University
Uttar Plddc:sh Adhlmyam 2010 (Urtar Pradesh Adhmlyam Sankhya 77 of 2010) as passed by the Uttar

andcsh Legislature and asscntcd to by, the Governor on October 09. 2010 :-—

THE NOIDA lT\'I ERNATIONAL UNIVERSITY UTTAR PRADESH,
ACT,2010
{U.P. Actno. 37 of 2010
[As pussed by the Urtar Pradesh Legisiaturef
AN :
ACT

1o extablish and incorporate a teaching University. sponsored by Maruti Educational-

Trust, Aligurir; Untor Pradesh and to provide for marers.connected there with or incidental

© tharern

{1 1S HEREBY enacted in‘the Sixtysfirst Year of the Repiblic of India as follows:

1. (1) This Act may be cailédr the Noida International University. Uttar  Shon tfe
Pradesh Act, 2010.

ad | REH 2010
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Pefinttion

At RIPEL 20

I.In
(a)
(b)

(c)

(d)
(e}

(h)
().

i)
(k)
()

{m)

{n)
{0)

(p)
(q)

-.{s)

(1

this Act, unless the context atherwise requires,-
Academic Council"- means the Academic Council of the University;

"Board" means the Board of Studies or the Planmng Board, or any
other Board of the University: '

. "Chancellor", "Pro-Chancellor”. "Vice-Chanceilor" and . "Pro-Vice-
Chancellor” mean respectively the Chancellor, the "Pro-Chancellor” the
Vice-Chancellar the Pro-Viee-Chancellor of the University;

MCount” meuns the Court ol the 1 'i!i\‘él'.\'if)*:

"Director/Principal" means .the lead ol an Institution, a College. a
Centre and a School. or the person dppomlt_d for the pu:posc to act as
such in h|~. ‘absency:

Departmcm means a Department of Siudies and ihcludes a Centre of
Studies and Research. ' o

“Empioyee" means any person appointed by the University, and
includes a teacher or any other member of the staff of the University;

"Executive Council” means the Executive Council of the University:

"Existing College” means a college or an institution which imparts
profess:onal education and is proposed 1o be merged run and
maintained by the University;

"Faculty" means a Faculty of the University;

“Hostel' means Scholwr/Students Hostel of the University:

"InstitutiOn/College’
[nstitution established or maimained by or.associated or constituent to
the Universily in accordance with this Act and the Statutes.

means a college including existing college or an’

“Prescribed" means prescribed by Statutes;

"Records and Publication” means the Records and Publication of the
University; ) ‘ !

“Statutes*™ and "O:dlnances means respectively, the ‘Statutes and the
. Ordinance ofthc University for the time being in force;

“Student” means a student-enrolled in the register of the University;

“Teacher of the University" means Professors. Associate Professors

‘Readers. Assistant Professor. "Lecturers and such other persons as may

be appointed for lmpartmg educatienfinstructions .of conducting

research in the University and are demgnated as Teachers by the

Ordinances; ‘ ]

"Treasurer”. -"Registrar”, "Deputy Registrar". “"Finance Officer",

"Controlier of Examinations”. "Librarian" or "Proctor” means -
respectively the Treasurer. the Registrar, the Depﬁty Registrar. the

Finance Officer. the -Controller of anrnmatmn the lelarlan or the

Proctor of the Unlversny E

“Trust" means Maruti Educallonal Trust, Raghunath sadan, Gopalgang
sarai lavaria in dlslnct ‘Aligarh registered under the Indian Trusts Act,
‘ l‘N"

Umvcrsity" means the Noida [nternational University, Uttar Pradesh
estabtished under section 3 '
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=

3. (1) There shall be established at Gautam Buddha Nagar in Uttar Pradesh a Establishment

Um»cnsny by the Irusl in the name of the Noida lntcrnatlonal University Ulttar "Untf::mw
Pradesh. : '

{2V The University shall be a bod_); corporate.

4. The sponsoring hody the Trast shall. for the purposes of establishing the Conditions for the

Unlvcrsny under this Act fulﬁlllhe following conditions, .namely :- ' :s;aal;,s:::::;, (.“

(a) duly possesses minimum 50 acres COII[IngOIJb land earmarked for- the
Umverany

{h) Construct’ On land référre-d 1o in clause (a) buildings pf' at least 24000
sq. metre carpet aréa. out of which at least 50 percent shall be for
academic and administrative purposes.

{c)  Install equipmenis in ofﬁccs and laboratories. worth minimum Rs. Fwe
_crore m the bmldmg referred to in ciau‘;e {by

{d) appoml teachers and ‘establish mfrastructure of the departrﬁcm/ school
for the purposes of teaching and/or research in at least seven subjects as
per standards taid down by the Univcrsiry QGrants Commission‘

{e) make the Statutes and.the Ordmance for the admlmstratlon and
t"unchomn‘g, of the Umversuy

(N auch other conditions as may be required by the State Government tobe
fulfilled before the establishment of the University.

5. (1) The University shall start operation only afier the State Governmcnt - Suarting  of " the
ity
Jissues to the Trust a tetter of dulhoruatmn for the commenccmem ofthe functiomnﬂ of University
the University.

(2} The State Government shall issue the letter of authorization after receipt
of an undmhlguous affidavit along with documents from the Trust to the effect that all
Condmum refereed tain section 4 have heen ﬂllﬁllud

.. The objecls of the Unive‘rqity shall be to disseminate and’ advance Objects of'the

. ‘Univertsit
knowledge and skill by providing instructiornai. research and extension of facilities in i
such branches of leammg, as it may deem fit and the University shall endeavour to
provide to. studcms and lcdchcrs the necessary atmosphcrc and facilities for the
_promotion of:- ' ‘ :
{a) innovations in education leading to restructuring of courses, new
methods oi‘teach'ing. training and learning including on-line icarning, blended
learning "continuing education and such other modes and integrated and
wholesame development of personality:
+ (b} studies in various disciplines:
“(e} inter disciplinary studies:
(d) national intimation. secularisi1. social-equity and engimeering of
international. understanding and ethics. )
7. The University shalt have the {ollowing powers, namely:- - Powers af
' ’ : ’ University

{a} to provide for instruction in such branches of tearning as the .
Utiiversily may. from time to time. determine and to make provisions for

research and for the advancement and dissemination of knowledge and skills;
) - LT .

hdd RPITZ0M0
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{b) to impart and promote the study ol science. engineering and
technology. Bio and -Medical Sciences. Dental Science. Pharmacy,
Management. ‘Hotel and Hospitality Management. Law and other
Professional courses and also- History. Culture, Commerce. Economics,
Humanities. Philosoph'y. Ar etc. lhrough in-campus off-campus offshore-
campus and satellite centres or by conducting centres of by distant
cducational programmes ec.

{c) to honor educational stalwarts and persons of academic eminence
with the decoration of protessor Emeritus.

{d) 10 grant. subject to such conditions as the University may determine,
diplomas ar certificates 1o, and confer degrees or other academic distinctions
on the basis of examinations, evaluation or any other method of testing on
persons, and to wilhdraw any such diplomas, certificates, degrees or other
academic distinctions for good and sufficient cause:

(¢) to confer honorary degrees or other distinctions in the manner
prescribed:

(f} to provide education and training including correspondence and such
other courses. to such persons who are not members of the University. as it

may determing;

(g) o insutute Directorships Pﬁncipalships. Professorships, Associate
Professorships. Readership. Assistant Professorships. Lectureships and other
eaching of academic posts required by the University al}gl'fo make
appointments for the same: '

(h) to create administrative. ministerial und other pdﬁ%gand to make
appointments thereto: )

(1) to appoint/engage persons of eminence working in any other
University or Organization permanently or for a specified period;

(i).to co—operate. collaborate or associate with any other University or
Authority or Institution in India and abroad in such manner and for such
purpose as the University may determine:

(k) to establish and maintain schools, centres, specialized laboratories
or other units for research and instructions as are in the opinion of the
University. necessary for the furtherance of its objects;

() to institule and ‘award fellowships. scholarships. -studentships.
medals and prizes: - g

(m) to establish and maintain and supervise residences, hostels within
the -University and promote the health and general welfare activities for
students and statl; l

(n) to make provisions for research and consultancy: and for that
purpose 1o enter into.such arrangements with other institutions or bodies as
the University may deem necessary:

{0) to declare centre, an institution, a department, or school. as the case
may be, in accordance with the Statutes:

(p) 1o determine standards for admission into the University, which may
include examination. cvaluation or any other method of testing;

(q) to demand and réceive payment of fees and other charges:
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(r) to make special arrangement in respect of women and other
disadvantaged students as the University may consider desirable:

{s) to regulate and enforce discipline among the employees and students
of the University and take such disciplinary measures in this regard as may be
deemed necessary by the University,

{t) to make arrangements for promoting the health and general welfare
of the employees of the University:

(u) to receive donations and to acquire, hold. manage and dispose of
any pruperty. movahle or immovable for the welfare of the University:

-{v} to borrow. mortgage or hypothecate with the approval of the Trust
on the securitv of the property of the University. money for the purposes of
the Unlvcrslty

(w) to appoint either on contract or otherwise, visiting professors.
emeritus professors. cpnsﬁitants. fellows, scholars, artists, course writers and
such other persons who may contribute to the advancement of the ohjects of
the University. '

(x) to organize and fo undertake extra-mural studies and extension
service:, -

{y) to do all such other acts and things as may be necessary. incidenal
or conducive 1o the altammem of al! or any ofthe objccta of the University.

(1) Admigsion 1o the d:ﬂcrent academic programmes shall be maclc n
accordance with the laws for the time being in torce. :

(2} The University shall ensure that. the academic standards of the courses’

offeréd by the University are in accordance with the guldclmes of the Univérsity
Grams Com:msﬁ:on and other statutory bodies as lhr. case may be:

{3} The teacher-student ratio shall be in accordance with the’ guidelines of the
University Grants Comemission and specific council.

9. The University shall be opbnl to persons of either sex and of whatever race,
creed. caste or-class. and it shall not be lawful for the University Lo adopt or impose on
“any pcrxén any test whatsocver of religious belief profession in order to entitle him to
be agmitted therein as an officer. a teacher, staff member. student, or to hold é.ny office
therein or to graduate thereat: ;

Provided that reservation in the posts and recruitment of the employees and

reservation of seats for admission in any course of study in the University for the -

students belonging to the Scheduted Castes, Scheduled Tribes and other Backward
Classes of citizens shall be rcguiatcd by the order of the State Government issued from
1jme to'time.

10. The following shall-be the officers of the University:-
{a) the Chancellor: l
(b the Pro-Chancellor:
{c} the Vipc-(.‘.hanceilor:
{d) the' Pl.'o-Vicc-Chanécllor:
(¢} Director/Principal

i the Regisﬁ}'arf

&40 RPH 20N .
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{g) the Controller of Examinations:

{h) the Dean of Students Welfqrc:

(i) the Dean of Faculty:

(j) the Chief Proctor:

kk) thelTreasurgr:

(D) the Finance O.Fﬁccr; and 7

{m) such other officers as may be declared by the Statute to be officers
of the University:
1. {1) The Chanccﬂbr shall be appointed by the Trust for & period of three

years.

{2) The Chdncellm shall by- viftue of his office, be the Head of the Umvcrsuy
and shail constitute interim Executive Council. )

{3) The Chancellor may in writing under his hand addressed to the Trust
resign his office. ’
2. {1} The Pro-Chancellor shall be appomtcd by the Trust for a period of
threc years. _ :
| (2) The Pro-Chancellor shail -assist the Chancellor in discharging his duties
and preside at the convocation in his absence.

(3) The Pro-Chancellor may in \wnmg under, his hand addiessed to the
Ch;mcel{or resign his office. : : .

13, {1) The Vige- Chancellor shall be appomted by the Chanccllor in such
manner as may be prescribed. tor a period of three years,

{2) The Vice:Chancelor shall be the principal executive and-academic officer
of the University and shall be the Chairman of the. Academic Council and Planning
Board of the Universuy. and shall cxercise general supervision and control over the
affairs of the’ Umvusny and gwe effect to the decn,lons ol the authormeq af the
University:

{3) The Vice-Chanceitor may. if he is of the opinion that immediate action is

necessary-on any matter. exercise any power conferred on any authority of the

University by or under this Act and shall convey to such authority the action taken by

him on such matters;

Provided that if the authority of the University or.any person in the service of
the University who is aggrieved by the action taken by the Vice-Chancellor under this
sub-section may prefer an appeal 1o the Chancellor within one month from the date of
communication of such decision. The Chancellor may confirm, modify or reverse

action taken by the Vice-Chadncellor.

(4) The Vice-Chancellor shall exercise such powers and perform such other

functions as may he prescribed.

14, {1} The Pro-Vice-Chancetlor shall be appointed by the Vicé Chancellor in
such manner and shall exer clse such powers and pez!orm such i‘unct:ons as may be
prescribed.

{2) The Pro-vice- Chdnccllor appointed LdeI sub-section (1) shall discharge
his duties in addition to his duue.\ asa pxofc<501

’
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{3) The Pro-Vice-Chancellor shall assist-the Vice-Chancellor in discharging
day to day duties as and when required by the V:cc-Chanchlon

(4) The Pro-Vice- Lhancel!or shall get honorar:um of such @mount as may be

dclcrmmed by the Trust.

15. The Director/Principal shall be appointed in such manner and shall
- - exercise such powers and perform stich functions as may be prescrlbed '

16. (1) The Registrar shail be appointed in such manner as may be pres_cr‘iiaed.'

(2) The Registrar shall have the power to enter into agreements, . sign
documents @nd authenticate records on behalf of the University and shail exercise such
other powu’% and perform such other function as may be prescribed.

{'%) The Registrar shall be the ex-officio Secretary of the Executive Counc:l
and the Acadtmlc Council,

17 Fvcry Dean qhdll be - appomted in such manner and bhaH exercise such
.powers and perform such tunctlons as may be prescribed. -

18. The Frcasuucr shall be appointed in such manner and- shall exercise such
powers and perform such function as may be prescrlbed

19. (1) The Finance Officer shall be appointed in such manner and shali?

exercise such powers and perform such functions as may be prescribed.

(2) The Finance Officer :;hall be the ex- ofﬁcto Secretary of the Finance

Comln[ttee - . x

(20) Manncr of appomtment and powers and duties of the other officers of the
. University mcludmg the Dean of ‘Students. Welfare, Controller of Examination and
~ Chief Proctor shall be such as may be prescnbcd

21. The following shall be the authormeb ofthe UI'IIVCI'E:ll’y -

(&) the Court;

" (b) the Executive (,‘duncii: |
(c) the Academic Council:
{d) the lf‘i11arjcc; Committee;

_ (é)_the Planning Board: .
{'fj“thc Board of Faculties;
(g) Lh‘e.Adrﬁissi_onsConnmitte‘e:

{h) the anminati'on Committee, and

(i) quch other authormcs as may be declared by the Statutes to be -

authorities of the Umvermy

22.(1) The Constitution of the Court and the term of ofﬁce of its members
“shall be such as may be prescr 1hed

{2) ‘Subjcct to the provisions of this Act the (,ourt shall have the followmg
power and functions, namely:-

(a} to review from time to time, the broad policies and programmes of

the University and suggest measures for the working, - 1mpr0vcment and
develepmem of the Un:versny :

641 RPH 2010

"

"Director /

Princ‘ipal

The Registrar

‘Dean of Faculty

The Treasirer - -

Finance Offiger -

Other Officers

. Authorities of the

University -

The Count-



TR U STETENROL TlT:rc" . 12 ITFTHR, 2010

the Executive
Council

The Avademic
Caurcil

~The Finanee
Conumitice

The Plaaning
Board

Buoard of Faculty,

Admission .

( 'nmnuu'uc‘
Examination
Committee und
ather Authorities

uf the Uiniversity.

Power 10 make
slatuies

(b) 1o consndcr and pass resolunom on 1he Annual Report and Annual
Accoums of the University and Audit Report of such accounts

(¢) 10 advise the (‘hdnceilor m- respect of any matter which may be
rcfured to it For advrca ’

LRIV

(dy to perferm such other functions as may be prescribed

23..(1) The Executwe Council shall be the principal executive body of the
Umver%lty o ; :

(2) The Constitution-of the, Executive Council, the term. of office of its

~ members and its powers and duties shall be such as may be prescribed.

4. (1) The Academic Council shall be the princip‘al' academic bedy of the

Um\ferslty and shall quh]f:cl to the provmons of the Statutes and the Ordinances. co-

ordinate and exercme general bupcrvmon aver the academ[c policies of the University,

(2) The Constitution of the Academlc Couna! the term of office of its
members and.its powers and functions shal be such as may be prescrlbed )

. - 23 (1) The Finance Commltlee shall be the principal financtal body of ihe
Umvemty to’ take care ofthc ﬁndnce matters.

(2) The constituuon ,powers and f'unctlons of the Finance Committee shall be
such as may be prescrlbcd T ks

-

26. (1) The Plannmg Board shall be the Principal Planning body of the

. Umvcrsrty The Board shall ensure that the infrastructure and academic support system

meets the norms ofthe Umversnty Grams Comrmsston or the respective Councils.

(2) The constitution, of the planning Board. term of office of its members and
its powers and funcuons shall be such as may be pr escribed.

27. The constitution powers and’ funcuom of the Boards of faculties the
Admission Committee,- the Examinaton Commitiee amd of such other authorities of *
the University which may be declared by the Statutes to be authorities of the
U-niver.éily shal] be such as may be prescribed.

28. (1) The Executive Council shall make“‘t‘hé“%tatutcs for. carrying out -

‘ purposes of this Act.

(2) Subject to-the provisions .of this Act.the Statutes may provide for all or
any of the following matters, namely:

{a) the constitution, powers and_ functions of the authorities- of the
University, as may be constituted from time to timc'

(b) the appeintment and conlmuance in of'ﬁce of the members of the
said authorities. filling of vacancies of members and all other matters relating
19 those authorities for which it may be necessary to provide;

(c} the appointment, powers and duties of the officers of the University
and their emoluments: '

(d) the appointment of teachers of the University and ather academic *
and administrative staff and their emoluments:

{e) the appointment of teachers aid other academic and administrative
staff working in the University or Institution for specific period for
undertaking a joint project;
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- (f) the conditions of service of employees including provisions for
retirement bhenefits. insuranee and. provident fund. the manner of term:natlon
of service and disciplinary acuons

{g) the principals governing seniority of service oF employees. '

(h) the procedure for settlement of disputes bctwecn cmployces or
. students and the Umversuy

{i) the proc‘cdure for appeal to the Exceutive Council by any employee

or_students” against the” action of any officer or other authority of the’

University,
{j) the conferment of hoﬁdrary degrees:

(k} the withdrawal c_:f degree, diploma. certificate and other academic
distinction;

A1} the lnsmuuon of fcliowshlps, scholarshlps‘ studentshlp:. medals and
prizes: :

(m) the. maintenance of discipline among the students:

{n) thezestablishment and abolition of -Department, Centers and other
cohqtitulcd ingttutions/Colleges ete: '

. {0} the delegation of powers vested in the-authorities or Dfﬁcms of the
Umvcrslty‘ and

g all other matters.. which may by thxs Act are to be or may bc.

prescribed.. g

(3} lhe Executwe Council shall not make amend or repeal any Statute
affecting the powers or constitution of any authority, of the Umversuty until such
authority has heen given an opportunity of expressing an opinion in writing on the

- proposed changes. and any opinion so expre%qed shal} be considered by the l:xf:cutlve

(ounul R
[ A

{4} Notwithstanding anything contained in" the foregoing sub-sections the -
Chancellor may direct the University to. make provisions in the Statutes, in respect of .

any matter specified by him-and if the-Executive Council is unable to.imptement such

a'direction within sixiy days of its receipt, the Chancellor may. afier considering the

reasons, if any, communicated by the Executive Council for-its inability to comply
‘with such direction, make or amend the Statutes accordingly as he may deem fit.-

29, Subject to the provision of this Act and the Statutes, the Ordinances shall
_be made by the Executive Council which may pr ovldc for all or any of the followmg
matlers, namely o _
(a) the adl.i'x.ission of students to the Uniixérsity and thei_r'enrblme_.m as
such; ' : o ‘

(h) lhc courses of study 1o be Iaid down For all degrees, dlplomas and

certificates of the University:

(c) the mcdium O}II‘IQLFUCIIOH and examinalion;

(d) the award of degree. diploma, ccmﬁcate and other academic
distinction, the qualification for the same and, the means to be taken relating
10 the granting and obtaining of the same. -

“(e) the fees to be éhal rged for courses of study in the University and for
admission to the. exammauom degrees. diplomas ‘and certificates of the
University:

Power 1o -make
Ordinances
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(f) the COI’IdI[IOnb for the award of fellowshlps scholarships
studenlshlps medals and prizes; :

(g} the conduct of cxaminations, including the term of office and
manner of appomtment and the duties of exammmg bodies. exammcrs and
moderators;

(h)the conditions of residence of the students of the University;

(i) the special arrangements, if any, which may be made- for the
residence, discipline and teaching of women students and prescnbmg of
special courses ol studies for them within the University.

(i} the appointment and emoluments of employees other than those for
‘whom provision has been.made in the Statutes:

(k) the establishment of Centre of Studies. Boards of Studies,
mterdlscnplmary Studies, Spemal Centers, Specnahzed Laboratories and other
Committees; : :

(1) the manner of co-operation and collaboranon with other Unjversities
: and authorities including leamed bodlcs or association;

{m) the creation. composmon and functions of-any other body which is
considered necessary for improving the academic mileage of the University:

{n) the remuneration .to be -paid to the examiners, moderators.
Jinvigilators and tabulators: )

{o) such other terms and conditions of service of-teachers and other
academic staff as are not prescribed hy the Statutes:

30. (1) The annual report of the University shall be prepared “under the
direction of the Executive Council and shall be submitted to the Court on or after such
date as may be prescnbcd and the Court shall consider the report in its annual meeting,

{2) The Court shall submit the annual report to the Chancellor along with its

"comments, if any.

31..(1) The annual accounts and balance sheet of the University shall -be
prepared under the directions of the Executive Council and shall, once at least every
year and at intervals of not more than fifteen months, be audited by an experienced
and qualified firm of Chartered Accountant of repute. .

{2) A copy of the annual accounts. together with the audit repart thereon,
shall be ,su‘b'm'irted 1o the Court and the Chancellor along with the observations of the
Executive Council.

32, (1) Every employee of the University shall be appointed / engaged as per
provisions of the Statutes, ' '

(2) Any dispute arising between the University and any of the employees -
appointed substantively. shall be referred 10 the Executive Council who shall decide

- the dispute after aHordmg an opportumty to th employee within three monthb from .

the date of its reference.

{3) The aggrieved employee may file an appeal against the order of the
Executive Council to the Chancetlor. '

(4} Any dispute in respect of any employee engaged temporarily or on ad-hoc
or part lime or casual basis shall be heard and. decided finally by the head of the

" concerned department.
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(3} Any person aggrieved by the order of the Vice-Chancellor may prefer an

© appea! to the Chancellor. The dectsion of tﬁe Chanceltor in such an appeal shall be

final and no suit shaH lic in any court in respect of the matters decided by the -

Chancellor.

33. {1) Any student or candidate for an examimation, whose name has been

removed from the rolls of the Uni"fersity by the orders or resolution of the Academic
Council. Proctorial Board or Controfler of Examinations as the case may be. and who
has been debarred from appearing at the examinations for more than one, year, may
within ten days of the date of receipt of such order or copy of such resolution by him
in writing appeal 1o the Vice-Chancellor to reverse the decision of the aforesaid
authorltlcb or the concerned Commrttce as the case may be.

V-

(") Any decmon taken by the Vice-Chancellor shall be Fmal

34, The University may constitute for the beneﬁt of its employees such
pension or welfare schemes or provident fund or provide such msurance schemes as it
may dccm fit in such manner and subject to such conditions as may be dccuied by the
Executive Councit. :

- 35, If any qucsti_cm'arisc's as to whether any person has been duly nominated
or appointed as or is entitled to be a member of any authority or other bady of the
University, the matter shall be refem:d to the Chanceltor whase dectston thereon shall
be final. : :

36. "Where any autho_’n'fy of the Unive;sfty is given power under this Act or

the Statutes to appoint Committees. such Committees shall as otherwise provided

“consist of the members of the authority concerned and of auch other pcrscms as the
authority in cach case may think fit_ . i

37. Al vacancies amc;mg Ehf: mémbcrs {other than ex-officio members) of any.
vacancies authority or other body of the University shall be filled as soon as may be
" convenient by the person oi body who appointed. nominated or co-opted the membiers
whose place has become vacant for the remaining term for which he ‘has been
" appoirited or co opted.

38. No act or procccdmgs of any authonty of the Unnersr.ty shall be mv&hd

merely by reason of the existence of a vacancy or vacancies among its members, |

39. A copy of any receipt, application, notice; proceeding. resolution of any -

authority or Committee of the University or other documents ‘in possession of the
University. if centified by the Registrar, shafl be received as prima-facie evidence of

the such receipt. applications, notice. order. proceeding or resolution. documents or the -

* existence of entry in the register and shall be admitied as evideace of the matters and
transaction therein where the original would. if produced have been admissible in-

evidence.

40. (1) Evcrv Stafute or Ordinance made under this Act sha!l be made

availabie in wntmg

(2) Each new Sxatute or Ordmances made under thl:. Act shali be enforced as

soon s it is made by the compztem authority.

41. (1) The _Trus.r shall e.subhsh a permanent endowment fund o’g‘_'at least

rupees tén crore.
(2) The University shall have the power to ivest the permanent endowment

fund in such manner as may be prescribed.
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(3) The Umwu:ﬁiﬁy Mz mmfmrmmmmmﬁumﬁwmmﬂ femd or the
developmem fund ro the permanert endowmem fund.

{4 Any amowm excoedime tie minimemn amoums: specified in sob-section 0y
may be withdrawn from the permament emdowment Rund by dhe Umwtnrsnw faur the
purposes of ﬂﬁm*cllmpwmn of thwe Uummwsmiy

421} The University shall estatiidn g menora] fund 1o wihmdin e E’oilﬂmmg
amount shall be credited. namely:
{a} all fees. which may b cherged by the University:
(b} 210 sums recetved firmm amy offker sourTe:
fc} all contributions: mad ty e Trust zmd
{d). all comtritutions: made i this behalf by any other persan ar body
which are not grokibited by amy s for !ﬂhm i befimgr im foree.,
_ Pﬁ'ﬁhemmqmmtdﬂmdwuﬂwgmmmﬂﬁmﬁwﬂmﬂﬂhtmﬂuwmmaﬂﬂn&m
recuwring expendilures of the University.
43 (1) The Umwumty shalll alsm estailidh development ﬂﬁmﬂttnwﬁmmﬂnu&ne ‘
following, money shall be credited, memely:
{a) development fees, wiickh mmay !Im:«:ihmw firom studeris:
ﬂbﬁﬂﬂmmwﬂfmmmfmmwmdﬂm
devetopment of the University:
{c) all cmmnlbmﬂ.iimus e ttnynl!m: Tingsttz -

{d) aﬂﬂmmhummmmulhmslhdmmﬁ'bymy mﬂnﬂrpﬂmmhmﬂy
whwhmnmpntﬂmﬂmmﬂwmfllmw ﬂ”muﬁlrnummhmmgmfmmd

(c)aﬂhmmmwudilﬁmmuﬂwmmmmmdmmfmm ]

(?)mcmmmymuﬂmedmnﬂxdkwﬂummﬁnmdlﬁmmﬂnmmuumﬂmﬂﬂ&e_
utifized far the development of the University

44. The fumds established wnder srotioms 41, 42 and 43 shall - subject 10
mﬂwmamﬁmﬂmﬂuﬂﬂh:fmmh&mﬂmnﬁmdwmmwﬂmmﬂh

manner as may be prescribed.

45_ The Umiversity shall nos e cligible for zny gram i aid or zmy, fisancil
assistamor ﬁmﬂmSmemmmmwmymhmwymCmmmmwmdw
comtrodled by the State Govermmen:.

46. mmmmm&ﬁmmmmmmumm
acmdmwemﬂnﬂawsﬁ‘wlhemm&mmgmm '

ﬂﬁ.ﬁl)ﬂnslmﬁllhzﬂmmﬁycfm:Ummmy'dMyaumﬂmdwm'Mﬁmuﬁ'm
University to fumish such information ar reconds relaing 1o the admimisraion or
finance and other affairs of the University as dhe Stme Govormment may czll for.

(’bm%mﬁmuwwnmmm:maﬁnﬂmmufﬂm
Auwﬁmhﬁ%m&dummﬁkhﬂmﬁmwnm%@@mt@m
University undu'mmﬂmntmydbummmy

a8 ¢y IfﬂwUnﬁwnmﬁyfwwmﬁuMmmmmmwmuﬂmm‘
EOVETHng its constitutions or mcanporation. i sheli guw:mﬂmmx moamitys written
natice to the Stzte Govermmemnt.
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{2) On recenpt "fM‘u refexred 1o in sub-section (1) the State Government

* shal) make such amangemens for administration of the University from the date of

dissolution of the wmiversily amd wmil the last batch of students in regular courses of

studies of the Umwusmy mﬁpﬁe\c lhetr courses or studics in such manner as may be
- pmmmlbmﬂl

49_§1) The ﬁlilm‘ﬂmm for administration of the University during the taking

over the ﬁmhl‘?;:m of W;—“ﬁvml} under section 48 shail be met out of the pcrmancm
a@umm. general fund. and the development fund.

ﬁlﬁﬁﬁ: :gm eferred 10 mb—secuon (1} are not sufficient to meet the
expenditare MVErsily during the mkmg over the liabilities of the University,

such expendiae may be met by dlSposmg of the propemes or assets of the university
Ty n}m: Stane vatmmmﬁ

50. (1) Where the Stage Government receives a complaint that the Unwerstty
is mon fumctioning, m‘hncc with the provisions of this Act. it shall require the
Umniversity to show cawst Within such time, which shall not be less than two months
referrmg a copy "“&“’ m"“’“&m a5 1o why the Umversny should not be derecognized.

-
- {2) i wpon mm of the reply of the: Umversny 1o the notice given under”

subscrtion (11 e SEIC Government is satisfied that a prima-facie case of
ST

o or vidl2tiom of ghe. provisions of this Act in'the functioning of the

Umiversiy is mmh: mm. i sheal) ewder such enquiry as it deems necessary.

3 F;'f the RIPeSe of an | mqmry under sub-section (2). the State Govcrnmcnt
shall by netificalion. ZPPOint ap officer or authority as the enquiring authority t0
enquire imo the aflegznions of viclation of the provisions of this Act. -

(4 Every inguiring avhority appointed under sub-section (3) stiall while

perfiorming its Functions wnder dis Act have all the powers of Civil Court under the

-code of Civil Procodure. 1908 wying a suit and in particular in respect of the following
MRS mmcllv— :

fa) summOning gnd enforcmg the a\tendance of ‘any witness and
examimimg Mo o oah-

{b) rOqUIERE the dimtwery and production of any document;
o) Tﬂlﬁmﬂmng any public record or copy thereof from any office
@) m:tlvmg ©vidence on affidavits:

{c) any mhu- matier which may be prcscnbcd

{5¥ If. upom FEOCIM of the ; inquiry repon the State Government is satlsﬁcd

thezt the University has violated any provision of this Act. it shall direct the University

1o make ROCCSSArY IMPrONement and suggest for . proper lmp!ementauon of the
wm’usnmoﬁ' this Act

(G ms observed 'inl the University is violating the Act continuously for

thoee times the State Gm’““m may derecognize the Umversny with pl ior approval
of fhe University Gramts Conymission,

(7) Durimg the Period of the management of the University under sub section
{61, the Staic Governmen may usilize the permanent endowment fund, the general
fumds o the development find for the purpose of the Management of the affairs of the
Universty. If the funds of e University are not sufficient 1o meet the requisite

expenditure of the University. the Sune Govemment may dispose of the assets or the
WW“ of the Umversity 1o meet the said expenses.

| AL RPH Wi

Expenditure of the
University  during
dissolution

De-secognition of
the University by

the State

Govemmeni
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{8} Every notification under sub-section {6). shall be faid before both houses
of the State Legislature before implementation. ‘
Power of the State 51. The State Government may issue such directions time to time to

Gevernment 10
wsue directions on
policy maters

Status of Asseis/
Liabilines on
Dissotution/ de-
Tecognition

Power 0 ramove

difficudtes

University on policy matters not inconsisten( with the provisions of this Act as it may

deem necessary, Such directions shall be complied with by the University.

.52, Al assets and properties including permanent endowment fund. general
fund or any other fund and also the liabilities of the University will belong to the Trust
in case of dissolutton of the University under any clause mentioned herein above in the
Act. )

33. (1} The State Government may for the purposes of removing any

- difficulties. particularly in relation to the transition from the provisions of the Utar -

Pradesh Swate Universities Act. 1973 to the provisions of this Act, direct that the

provisions of this Act shall during such perniod as may be specified in the order, have
effect subject to such adaptations. whether by way of modification. addition or

omission as it may deem necessary or expedient:

Provided that no such ‘order shall be made after two yéars. from the date of

commencement of this Act.

{3) Everv order made under sub-section (1) shall be- laxd beforc both Hous*s

af the Stare Lcmsiature as soon as may be afier it is made.

{3} No order made-under sub-section {1) shall be called i question in any
court on the ground that no difficulty as is referred to in that sub-section existed or was

required to be removed.

ST ATEMEN T OF OBIECTS AND REASONS

With a view 10 encouraging private acctor to participate in the ﬁeld of hxgher education. it has

“heen deudr.d to establish and incorporate a IL‘dChmg University at Gautam Buddha Nagarin Utar Pradesh "

'h} tie name of Noida Iniermational University :.ponsored by Maruti Educational Trust, Aligarh registered

under the Indian Trost Act. 1882 {Act no. 2 of 1882}, so as 10 provide 1o the students and teachers the

necessary mmeosphere and facilities for the promotion of innovalions leading to proper structuring of

teaching and Iéarning and integral development of personality.

The Noida International Univérsi’.y Uttar Pradesh Bill. 2010 is introduced accor'dingly‘.‘

NS

By order,
K.K. SHARMA.
Pranmukh Sachiv.
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